
101 Written Answers PHALGUNA 26, 1903 <SAKA) Written Answers 102 

WEST 

1. Dadra Nagar Haveli 

l. Goa Daman & biu 

3. Gujarat. 

4. Madhya Pradesh 

S. Maharashtra . 

TOTAL 

SOUTH 
l. Andaman & Nicobar 

2. Andhra pradesh 

3. Karnataka 

-i-. K rala 

5. Lakshdweep 

6. Pondicherry 

7· Tamil Nadu 

TOTAL 

All India Average 

Agendet to prevent water Pollution ill 
Rivers 

3763. SHRI C. PALANlAPPAN: Will 
~ the PRIME MINISTER be pleased to state: 

LOPMENT (SHRI C. P. N. SINGH): The 
be plea ed to tate: 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SCIENCE AND 
TECHNOLOGY, ELECTRONICS AND 
ENVIRONMENT AND OCEAN DEVE-
LOPMENT SHRI C.P.N. SINGH): The 
Central and State Boards set up under the 
Water (prevention and Control of Pollu-
tion) Act, 1974 and several Departments, . 
agencie and local bodies, both in the 
State as well as in the Central Govern-
ment, are responsibUe for the prevention 
and control of water pollution. 
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''Monitoring of D.C.M. Chemicals for 
Pollution" 

3764. SHRI RAJNATH SONKAR. 
SHASTRI: Will the PRIME MINISTER 
be pleased to state: 

(a) the details of the stack monitoring of 
DCM Chemicals carried out by the Cen-
tral Board for the Prevention and Control 
of Water Pollution; and 

(b) the salient reasons for showing lenie~ 
ney to big industrial hou es in pollutin; 
the environment? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SCIENCE AND 
TECHNOLOGY, ELECTRONICS .AND 
ENVIRONMENT AND OCEAN DEVE-
LOPMENT (SHRI C. P. N. !NGH): (a) 
The Central Board for the Prevention and 
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Control of 'Water Pollution has not car-
ried out the Stack monitoring of DCM 
Chemicals. 

me pcell.rnindry action for 
the implementation of the provisions of 
the Air(P&GP) Act, 1981 i finalised, 
suitable action will be taken by the Cen-
tral Board for the Prevention and Control 
of Water Pollution against the polluting 
industries. 

Tollet Soap 

3765. SHRI KAMLA MISHRA 
MADHUKAR: Will the Minister of IN-
DUSTRY be pleased to state: 

(a) whether toilet soap is a 
plodded soap which not only 
smooth finish but also is a 
again t moisture content; 

IIlilled for 
cause a 
guarantee 

(b) whether water moisture content is 
permissible under the standards of weight 
and measures (packaged commodities) 
rules in toilet soap; 

(c) if so, the reasons therefor; 

(d) whether the qualification' when pac-
ked is permissible in toilet soap so as to 
avoid giving its real net weight; 

(e) whether Lifebuoy is a toilet soap in 
the above context; and 

(f) if not, the reasons therefor? 

THE ~INISTER OF STATE IN THE 
MINISTRIES OF INDUSTRY AND 
STEEL AND MINES (SHRI CHARAN-
JIT CHAN ANA): (a) According to the 
requirements of Indian Standard Specifica-
tion for toilet soap, IS:2888-1974. (first re-
vision), toilet soaps are required to be 
milled soap or homogenized soap, or 
both, white or coloured, perfumed, and 
comp,ressed in the form of firm smooth 
cakes and shall possess good cleaning and 
Jathering properties. 

(b) to (d). Under the Standards of 
Weights and Measures (Packaged Com-
moditie!l) Rules, 1977, the net weight of 
s~ch commodities, including toilet soaps, 
whicb . are likely to undergo significant 
variation in weights or measures on ac-
count of environmental or other con.. 
ditioDS, may be qualified by the expression 

"when packed." The 10 in weight! 
measure in such commodities depepds on 
a number of factors stich as teJDperature, 
humidity, storage conditions, etc., and in 
a country like India the e conditions vary 
widely. It is therefore, difficult to de-
termine precisely th" 10 in weight with, 
the pa sage of tit.e. It i , therefore, not 
correct to say .£bat the qualification "when 
packed" i ,permissible in toilet soap with! 
a view t<1 avoid giving its real weight. 

(e) Both for statistical purpos a well 
as for payment of excise duty, Lifebuoy 
is treated as toilet soap. 

(f) Doe not arise. 

Use of Regional Language by Courts fn 
states 

3766. SHRI R. PRABHU: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) how many States have adopted their 
regional languages a the Language of 
Civil and Magistrate Courts; 

(b) how much additional expenditure 
would be incurred by each uch State for 
this purpo e; and 

(c) the steps Government propo e to 
take to have language uniformity tn 
courts throughout the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NllIAR RANJAN LASKAR) : (a) The 
requisite information is furnished in the 
statement laid on the Table of the House 
[Placed in Library See No. LT-3661 82J 

(b) and (c). According to the Section 
272 of Criminal Procedure Code and the 
~tion 137 of Civil Procedure Code, de-
ci$ions regarding the languages to be 
u ed in the proceedings of Civil and 
Magistrate Courts have been left to the 
di~retion of the State Oovts. The State 
qovts. are, therefore, conceOled with the . 
additional expenditure for the work of 
use of regional Janguage() in the Civil 
and Magistrate Courts. This matter 
does not fall unde~ the purview of the 
Central Government. 




